CENTRAL ADMINISTRATIVE TRIBUNAL ?,\j !

CIRCUIT BENCH L UCK&",OW

O.A, NO.32 of 1990 (.)

TsN.Srivastava & Ors secoea .Applicant,
Versus

Unioen #f India & Others ecoees Respendents,

31,1199 |

Hen'bkle Justiase K, Nath, V,.C,.
Hen'kle Mr, K.,J. Rsmgn, A.M.

Heard,
Aamit,

185w retice, Ceunter affidavit may be filed within
eks, Rejeinder affidavit, if any, may be filed

we weeks thereafter,

kS }n /fthe matter of interim relief - Issue netice and
ﬁlt€€° r erders en 14,.2,1950,

Till 14.2,1990 me premotiens shall dpe made te the
pest of PWI/IOW in the seale of Rs., 2000 - 3200 en the
basis ef the examination to e held on 3.2,1990 (centained

in Annexure 'I%),
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